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Tribunal's Order by Circulation 	Dated: 	
' 

In this R.P. the applicant has prayed that the 

final order issued dated 1911995 be reviewed and it 

should be considered as interim order of the Iribunal, 

as also that on expiry of the period of 10 weeks as 

stipulated in the order, the next hearing should be 

held two woeks thereafter. 

2. 	The GA. was decided on 19.1 .1995 and after hearing 

both theparties the direction were issued in the operative 

portion of the judgemeat as under - 

"in view of this, we direct that the applicant 
should furnish his reply to tK show cause 
notice and the enquiry ffj$5  report, 
within a week and the disciplinary authority 
should complete the proceedings including 
the final order within ten weeks from the 
date of communication of this order. The 
OA, is disposed of with the above directions.11  

The question of keeping the GA, pending while the 

directions of the Iribunal are acted upon, the Iribunal 

was apprised 	all the facts by the learned counsel 

for the applicant at the time of hearing of the GA. on 

19.1.1995. No new facts are brought to our notice in 

the present H.?e  which would warrant any change in the 

judgernent 6hich has already been given in this GA. We, 

therefore, dismiss this H.P. in—lemini. 
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